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Central Administrative Tribunal
Principal Bench#

n#A. Ma# a1b/9b ^
M.A. No,2911/95 in
0#A. No. 1634/94

\,

New Delhi, this the ? i? tt day of Nov. ,1 995

Hon'bls Shri B,K.5inQh, Member

3mt. Usha Sharma
r/o F-5/5, Model Town,
Delhi, ..Review applicant

(By Shri Ram Pal Sharma, Advocate)

Versus

1. Government of N.C.T. of Delhi,
through the Chief Secretary,
5, Alipur Road,
Delhi,

<•* 2, Director of Education,
N.C,T. of Delhi,
Old Sectt, ,Delhi.

3, Director of Uioilance,
Govt. of N.C.l"., Delhi
Old Sectt.,Delhi• ..Respondents

-

' tr'

ORDER (By circulation)

deli vered by Hon'ble Shri B.KSLngh, Member

This R.A, No, 315/95 has been filed alonguith M. A,

No, 2911/95 for condonation of delay, C.C,P. No. 210/95

has been filed and is pending before the Court No. 2 and the

alleged contemners have already been served uith notice

to show cause on 20,12,1995,

The revieu appIi:ation
Section I7(i)



e I. (Procedure) Rules, 1987 has to be

axthin 30 days from the date of the Judqement. It is

admlttso that the oertiflad ccp y of the order uas

-B iu_„ on 2.0,hlaa ay the department. The revleu

applicant has stated that registered letter uac despatched

to uiw out the date of receipt by the appn.ant is not

xndioatBo, The grounds taken for condDnation of delay
are uague end cryptic and exemption cannot oa eronted

tne lau of limitation as prescribed uncer Section

17(i) or the C.fl.T. (Procedure) Rules, ,997. Secticn 17{i)
Of the C.H.T. (Procedure) Rules, ,987 lays dcun that

"no petltxcn for reulsu shall be entertained unless it is
rilau uithxn 30 days from the date of the order of ulUch
the reulou, is souqht". For seeking ecBmPtion, the rauleu
applicant is required to gl„a grounds uhich ere subscsrvtial
and reasonable

I -1.P GO not find any ambiguity in the order, dhan

a t.C.P. i, elresdy pending, there cannot be another reuieu
petition pertlcularlv when trm x.

J-I yft'iTiis!nu yas delivered on

24.7.1995 one this revleu applicatlun has been filed on
9.11.1995 i.e. after a lapse of practiclly Sj- months.

rrg uPb.se or rearing, the aliegsd oontpmners uill

oive reply regarding the oomPiiance of the order, if any. If
the Tribunal co,«s to the ponclusion that the orders houe been
substantially coiaplied uith or nnmnli-m

, ^OiTiplitJn.h,B IS .iriconformi-cy yitb
the orders that yo'ild ho fhm xWO-XJ DC Che er,a of t^ matter. If, houeysr,
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the rribunal comes to the conclusion that there is yillfol

aefiance of the ordera the anegtd contemnera w,i^^ be h.,ui6ci
up for cors (errpt^, Fhe decision of the court in C»P« ycujic be
final in regard to both coinpT lance or non-compliance and a^ao
rsQtrding interpretation^/ de r so made. The Pl.^. and the
reuieu appUc ation both are not m^aintainabie and are summarily
rejected#

(B.K.olMGH)
Member (m)




